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SHRI RAGHUNATH REDDI: 
Government have already decided on 
various priorities. and ccrtainly luxury 
goods will never get any priority in the 
hands of Government and tractors would 
certainly be given the highest priority. 

Regarding the second question which 
the hon. Member has put namely whether 
a tractor costing about Rs. 4000 is sold for 
about Rs. 15000 or Rs. 16000, I would like 
point out that the selling price of tractors 
is as follows: 

26.5 H.P. 
35 H.P. 
35 H.P. 
34.5 H.P. 
28.0 H.P. 
50 H.P, 
35 H,P. (Hindustan 
Tractors and Bull-
dozers Ltd.) 

Rs. 17:836 
Rs.20,900 
Rs.20,838 
Rs. 19,500 
Rs. 15,032 
Rs.2l,880 

Rs. 16, 110 

Therefore, I do not know how the hon. 
Member has got this impression that a 
tractor costing Rs. 4000 is sold for about 
Rs. 16000. 
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SHRIRAGHUNATH REDDl: Jam 
not aware of it. 
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MR. SPEAKER: He has laid that 
he is not aware of it. 
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SHRl NARENDRA SINGH MAHIDA: 
Motor trucks are available on a hire-pur-
chase basis. May I know whether there 
is any scheme with Government to make 
available the tractors on a hire-purchase 
system to the farmers ? 

SHRI RAGHUNATH REDDI : 
Government have no hire-purchase system 
at their disposal. There are various finan-
cial organisations which would look into it. 

SHRl K. LAKKAPPA: The hon. 
Minister has stated that the manufacture 
of small tractors for agriculturists can ~ 
done at the instance of Government either 
by private concerns or by the public se.;:tor. 
Since it is the policy of Government to 
permit manufacture of small tractors either 
under the private sector or under the public 
sector, may I know whether Government 
would give a categorical assurancc to the 
House that they would not issu any licences 
to the blacklisted capitalists and industria-
lists in this country who are under a cloud? 

SHRI RAGHUNATH REDDI: While 
Government are anxious to have tractor 
manufacture in the public sector, as 1 have 
already stated, there is no prohibition on 
private industry starting tractor manufac-
ture, in view of the huge demand that is 
being projected in relation to the necessity 
of tractors for agriculturists. 

SHAI K. LAKKAPPA: My question 
was wnether licences would be refused for 
blacklisted industrialists. 

SHRI RAGHUNATH REDDI: If 
any blacklisted industrialists applies for 
a licence, certainly the question would be 
considered on merits, and as lon, as his 
name is on the black list, it would not be 
considered. 
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SHRI SHIVAlI RAO S. DESHMUKH: 
Would you please ask the Commerce 
Minister to correct both the question and 
his answer, because the original question 
speaks of prices of raw cotton prevalent 
in the respective States, and answer given 
is: veriety of cotton, State where mostly 
grown, Market price average in Nov-Dec. 
1967! Now here has it been stated that these 
prices were prevalent in which State. 
Whether it is in the States of India or of 
the USA; even that has not been clarified. 

Further, I am glad that the Minister 
knows that there is a difference between raw 
cotton and ginned cotton. How long is he 
going to take to know this simple fact that 
from Indian farms cotton does not come 
in the form of ginned and pressed bales 
and the price support which is expected 
for agricultural commodities has to be 
in the form of support for the form of 
cotton that. is sold by the agriculturists? 
Luckily, raw cotton has a regular market 
and prices are announced everyday by 
Government's machinery, viz. AIR. And 
yet such simple questions are not answered. 
What steps do you, as Speaker, propose 
to take to see that questions which are 
heing asked are answered and information 
asked for is supplied? 

SHRI UMANATH: You have to 
reply to this. 

SHRI S. K. TAPURIAH; The hon • 
Member can take steps by removing him. 

SHRI DINESH SINGH: I can mak' 
your task easier by requestin. him to read 
t4c '11\~~iOA;m11 t\le III'wer as it ia priDt04. 
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SHRI SHIVAJI RAO S. DESHMUKH: 
in the original question in Hindi the word 
used is kapas. 

MR. SPEAKER: We cannot hold 
classes here on raw cotton and all that. 
Unfortunately, this is question hour. 

SHRI SHIVAJI RAO S. DESHMUKH: 
It is your job to see that the answers 
liven are to questions asked. 

MR. SPEAKER: Even the speaker 
cannot hold classes here. 

SHRI S. C. SA MANTA : Is it not a 
fact that the Indian Central Cotton Commi-
ttee recommended that minimum prices 
for raw cotton should be fixed? Have 
Government considered that recommenda-
tion and taken any stepsl 

SHRI DINESH SINGH: So far we 
have been thinking about support price 
for cotton, not raw cotton, as the hon. 
Member has said, because there is seperate 
sale of the cotton seed from the ginning 
stage onwards. It is very much easier to 
oontrol the price of cotton. That is why 
there has been no consideration given so 
far to price control or support price of 
the product as it comes out from the farm, 
but only after ginning. 

SHRI A. V. PATlL: It is a matter of 
regret that the question of cotlon prices 
is not being handled properly. The result 
is that the poor farmer is suffering for 
the last so many years. He has to work 
under two in-laws, one the Agriculture 
Ministry and the other the Commerce 
Ministry, one very k.ind and the other very 
unkind. When he has produce to the 
cotton, the Agriculture Ministry tries to 
help him, but on the price question, the 
Commerce Ministry does not help him. 
The reason is that the whole policy of 
the Commerce Ministry is oriented to 
safeguard the interests of the textile 
industry and not the interests of the 
farmer. In view of this fact, may I know 
whether Government's policy will be 
reconsidered and made farmer-oriented 
rather than miIlowner-orientedl . 

SHRI DlNESH SINGH: strongly 
repudiate the char,e made by the hon. 

member. There is no discrimination 
against the farmer. He is quite wrong 
in the statement that he has made. In 
fact, he knows very well that whatever 
the recommendation of the Price Commi-
ssion was in regard to agricultural commo-
dities, the prices which were fixed were 
higher. 

SHRI UMANA TH: Some time back 
many of the mills had to close or threat-
ened closure due to the cotton crisis, 
partly due to the so-called reason of non-
availability and partIy due to cornering 
of stocks by speculators. Taking a lesson 
from that and in order to avert such a 
thing repea ting itself, I would like 
to know from the Government what is the 
reason for Government not entering the 
market and purchasing from the growers 
straight at a reasonable price and stocking 
the cotton so that such cornering does 
not take pJace. Secondly, forward tra-
ding in cotton has not been totally banned 
though it has been repeatedly convassed 
on the 1I00r of the House. I would like to 
know why the Government hesistates to 
totally ban forward trading in cotton. 

SHRI DINESH SINGH: I do not 
know whether my hon. friend is a 
cotton farmer, but he wiII appreciate that 
that if we can forward trading in cotton, 
the prices, if anything, are likely to come 
down, and I do not think that the cotton 
growers will support him in asking for 
banning of forward trading. What we 
banned is hedge which is speculation in 
cotton. 

As for the other question, under your 
direction we utilise the Question Hour 
for giving information and not discussing 
policy. That is a larger poltcy issue. 

SHRI UMANATH: I am only elicit-
ing information. I am asking for the 
reason why Governmomt is not entering 
the market. He should tell the reason. 

SHRI DlNES,H SINGH: I am giving 
the general reason that Government have 
not considered it necessary to enter into 
this field yet. 
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